BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
IN

Original Application No. 41 of 2019
In
I.LA. Nos. 2 & 3 of 2021

K. Srinivasan, .
...Applicant
Vs.

Reliable Polymers, Chennai
and OTHERS.
...Respondents

STATUS REPORT BY GREATER CHENNAI CORPORATION
IN O.A. No. 410F 2019

I, N. Thirumugan, son of Mr. Natarajan, Hindu, aged about 52 years,
The Zonal Officer (i/c), Zone — XIII, Greater Chennai Corporation, having
office at No.115, Dr. Muthulakshimi Salai, Adyar, Chennai — 600 020, do

hereby solemnly affirm and sincerely submit as follows.

i1 [ am the Zonal Officer (i/c), Zone — XIII, Greater Chennai
Corporation and hence I am well acquainted with the facts and

circumstances of the case.

2. I respectfully submit that Thiru K.Srinivasan resident of Achuthan
Nagar 1%t Street, Ekkatuthangal, Guindy, Chennai - 600032.filed application
before the National Green Tribunal in. O.A No. 41 of 2019 in 1.A.N0.02 & 03 of
2021 with the prayer to take immediate steps to remove the plastic unit and

demolish the unauthorized structure which has been constructed without

obtaining proper approval from competent Departments.

83 In the reference cited, the Hon’ble National Green Tribunal order

dated 04.06.2021 in 0.A.No.41 of 2019 in 1.A.N0.02 & 03 of 2021, filed by Th.

K.Srinivasan as follows:-
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«8. The Pollution Control Board is also directed to file detailed action
taken report for the violations noted by them in respect of the operation
of the 1st respondent-unit as in the earlier report it was mentioned that
they did not obtain consent for their operation for more than 2 years and
only subsequently it was applied and obtained and what is the action
taken by them for the past violations committed by them,

9. The Committee, the Pollution Control Board and the Greater Chennai
Corporation are directed to file their respective reports on or before
02.07.2021 by e-filling in the form of searchable PDF/OCR supportable
PDF and not in the form of image PDF along with necessary hardcopies to
be produced as per Rules.

10. The Registry is directed to communicate this order to the members of
the Committee, Commissioner, Greater Chennai Corporation and the
Chairman, Pollution Control Board for information and complying with

the directions. [8]

11. For consideration of further reports, post on 02.07.2021.”

4, It is submitted that the CMDA approved the layout As per second
master plan Block No. 1, Survey No. 92 of Ekkatuthangal Village is Partly
Industrial Use Zone and Partly mixed Residential Use Zone. As per the CMDA

report, the factory is classified as industrial use zone.

5, As per the building is concerned, the factory is functioning in the
Shed. Hence the Greater Chennai Corporation issued call for the approved plan

on 28.06.2021 and action will be taken as per Section 56, 57 read with 86 of

the Town and Country Planning Act 1972 and photos and necessary

documents enclosed.

6. I respectfully submit that the factory Reliable Polymers have

obtained trade license under the Section 287 of the Chennai City Municipal

Corporation Act, 1919 for “Engineering Works” for the official year ending till
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31%t March, 2022. | further submit that the factory is working day and night
shifts based on the letter from Zonal Health Officer - Zone XIII dated
24.06.2020 for the production of medical components for using life saving

ventilators with subject to following certain conditions:-

* The norms of TNPCB should be strictly followed with regard to
noise pollution.
Staffs should be deployed as per norms of Govt & Labour

Department during the Lockdown period.

Precautionary measures for Covid-19 like wearing face mask

properly, keeping social distance, using sanitizer and hand washing

facilities should be provided for all staff.

Fire precautionary measures should be adopted as per norms of
divisional fire office,

Life safety measures should be adopted to the all staffs working in

of the above conditions, this permission will be

prayed that this Hon’ble Court to be
1er order or orders as this Hon’ble Court
ﬁﬁ&e circumstances of the case.
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Greater Chennai Carporation
Revenue Department

Licence under Section 287 of CCMC Act 1919

having pald to the Greater Chennai Corporation a fees

Area in Sq.Fl.,

4200.00
hereby licensed for the trade
at the Bullding Name/Door No

for the official year ending 31 March 2022

6,250.00

ENGINEERING WORKS
1, Achudhzn Nagar 1=l Streat, Achudhan Nagar,Ekkaltuthangal, Chennal, Tunlhudu-aun_:l;

Licence Code: 13-170-004165/2021-22 Zone: N13
Dale: 2710312021 Division: Ni70
Thirw/Thiruma D.SRINIVASAN Receipt No:  2020-21/ON/0899043 (27/03/2021)
Slo, Dio, wio: g PTNAN:  13-170-IN-03646
Address: NO.21C.ACHUTHAN NAGAR ZND PTNAN Paid: R
ST,EKKATTUTHANGAL,CHENNAI- aid:  Rs., 3465, Half Year : 1120-21
32
Trade Name: RELIABLE POLYMERS

DD Drawn on (Bank Name & Branch)

S.No| PurposeofDD | DDNo | DDDate | DD Amount
ko)
1 | License Fee | null | 8.250.00 R b
License Fee Conservancy Charges | Motor Erection Fea Molor Using Fee . Penalty .
" ®) : [ ® [L4] 9]
5,000.00 1,250.00 NULL NULL NULL
Grand Total: ¥ 6,250.00 -
{Rupees Six Thousand Two Hundrad Fifty Only )

‘Note:
1. Child lspour should not ba enienained.

2 Bondad Iabourers should not be amployed in the tede.
1Tnmmmhuuﬂnnhnm1’nhmdnnlhﬂm 5:3:2 Tam® Snzluh kod other lenguages nespactively.
4, Inslde and outside whitswash, paintings. toilet <n.d urinal junctions should be provided s par nonms within 15 deys from

tha date of issue o Foo-2a

This is the computer genarsied certificate. SBaal and Bligneiure ls not necaszary.

COMMON CONDITIONS FOR ALL TRADES

1. The Licences shall cause tha flooring of the premises to be paved of olhenwise mndered incenicus and sulably drained and & times be malntsined in good order and reper.
mmmummlmmmmhgmn;mﬁn A

2 The Ecences shall cause the premises io be claanad and preven! aivy SOCUMULE of :

1HululuuuMmmdhmmdhmmulmﬂmmuhgwmﬂm—-numhmnﬂudmﬂuﬂn
directed by the Commusionar.

4. Tha Licences shall provide a sufficient supply of pure and wholesome drinking walar. .

5. Tha Licences shall causa such avery maans of ventilaion and lighl umhwﬁdhﬂhmiﬁh-ﬂﬂﬂﬁ-hhﬂm--lﬂhwm
and afficiant acion.

8 An Inspaction book should be maintained In he icenced premisss. The Insiructons givan in the inspecion Sook should be camed out wilhin the lime specified therein
provided thal such instructions 8nd not in confict within tha provigion of Act-IV of 1018,

7. incase tha business or irade is found 1o be » nuisence or otherwise chjectionable the Cemmissioner msarves 1o imsed the right to revoke the licence ol sny ima.

£. Liconces issued by the Corporation should be hung up in o promineni placa.

i_nmmmmmnummﬂmhumuwhmhmwhﬂnnﬂhmmwmm i

10.Licance may ot sny tims ba suspended or revokad by tha Commissioner in casa the busineas or trada s found 1o e in confravention Wwith common conditions Ipechs
condions appicable o the rade. ol i97a

11-Thuﬂnl-mmnﬂnmuumhmﬂnmmummcwm#wﬂgww ﬁmmmh Rules, 1078.

umh-mmwwmunhpﬂmhwmnrummm Clnsed Circuit Television Putiic Buading=)

Rules, 2012.
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From . o To |
Zonal Health officer M/s. Rellable Polymers, '
Zone-Xil| 1™ treet,

No:1. 1" s Achuth ]
No:115, Or.Muthulakshmi Salal, Ekkattuthangal e
Adyar, Chennal-20 Chennal-32 '
£.0.XN1.C,No.H1/5pl/2020 il - Date :

Sub : Greater Chennai Corporation ~Zone-Xill - Public Health Department —
Reliable Polymers, No:1, Achuthan Nagar 1" Street, Ekkattuthangal,
Chennal-32 - Permission Request for run the manufacturing unit of
medical components to be used for ventilators beyond 6 pm. or during
night time ~ Inspected the Premises ~ Permission - Reg.

Ref: 1.Hon'ble Natlonal Green Tribunal, Southern Zone, Chennai order
No.LA.41 of 2020 (52) In original application No.41 of 2019 (52) Dated
17.06.2020
2.Your requisition letter dated 22,06.2020

AL T

In the reference 2™ cited, the reliable polymers have requested to operate the unit in

beyond 6 pm,

In the reference 1" cited, the Hon'ble National Green Tribunal, Southern Zone, Chennal
has stated that applicant can apply to concern local authority for permission to operate beyond
6 pm. or during night time with appropriate condition without causing any disturbance to the

residents of locality in accordance with law,

The applicant has submitted letter to run his factory unit for manufacturing of medical

cempaonents / accessories on work order to be used for life saving ventilators.

In view of the importance of the product manufacture during the period of covid-19
pandemic, after Inspection of premises by Zonal Health team comprises of ZHO, SO & 5, it was
found that the premises has been restructured to resolve nolse pollution to the others

Hence, permission is granted to run the unit during night time with subject to the
following the conditions,

1. The norms of TNPCE should be strictly followed with regard to noise pollution.

2. Staff should be deployed as per norms of Govt & Labour Department during the

Lockdown period.
Precautionary measures for covid-19 like wearing face mask praperly, keeping social

distance, using sanitizer and hand washing facilities should be provided for all staff.

4. Fire precautionary measures should be adopted as per norms of divisional fire office.
' ¥
5. Life safety measures should be adopted to the all staffs working In the unit.

if any lapses found this permission will be revoked accordingly.
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NATIONAL GREEN TRIBUNAL
CHENNAI :: (SOUTHERN ZONE)

0. A. No. 41 of 2019

STATUS REPORT

M/s. P.T. Ramadevi
Enroll No.1732/2000
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